
OF 2003 

P!T 26-02-2004, 

Heard Mr. B. STriIpAthy,,Learned Counsel 

iearinq for the Aooljcant and Mr.C, R.Mishra,Ld 

counsel appearing for the Respondents and perused 

the materials placed on record. 

By filing this Oriqina]. Ap1ication,/s, 

19 	f the Administrative Tribunis Act, 1985, the 

Apolicant has prave for a eUrection to be issued 

to the Resondents to declare the result of the 

viva-voce test held on 10-09-01 for the JUnior 

Clerk in Mechanical De,artment and to pass such 

further orders as deemed just and proer in the 

interest of justice and circumstances of the cases  

Learned Counsel a3pearjng for the Resiondents 

by filing Annexure-R/7 hsdisclosed that the result 

of the examination for the post of Jr.Clerk in the 

Mechanical Department, under 'ororrr ticn quota' has 

already,  been published on 14-01-04 and in that panel 

the name of applicant aoears 	at S1.No.j.,It has 

further been disclosed that the actual aoojntrnent 

of the apiicant to the post,in question will take 

olace as anc.1 when a post of Jr.Cierk will be availab1e 

in the Mechnica1 Dertment.In their reply to rejoinder, 

Resrdents have clarified that such a remark was required 

to be made in the letter dt.l4.104,whj1e declaring the 

. .. 



the 	result for promotion to the post of Jinio r C1erk 

because they had moved the headquarters for converting 
irect recruitment qua to 

a few :-,osts fromLerartmental promotion quota and as 

and when reoly is received from the heaquarte.rs, 

romotjon of the successful candjtes,out of thep anei 

dt.14,10 04jl1 be made 

4. 	In view of the above submissions of the 

Respondents, the reliefs soujht for by the Applicant 

in this Original Applicant have been fully met and 

there is no doubt that he will be offered with the 

post of Jr.Clerk in Mechanical Deoartmentas and when 

a post under Departmental Prornthtion quota will be 

made avaj1abi to be filled up from out of the oanel 

t 14.1,04In the said ip remises,rothin q. remains for 

this Tribunal to adjudicate in this O,A, and therefo re, 

this Qriinl A licatièn is accordin.ly dIS)oSed of 

by leaving the parties to hear their own costs, 


